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Title: Motion for consideration of the Competition (Amendment) Bill, 2007 (Motion Adopted and Bill Passed).

MR. SPEAKER: Item No. 20 — Shri Prem Chand Gupta.

THE MINISTER OF CORPORATE AFFAIRS (SHRI PREM CHAND GUPTA): I beg to move *:

"That the Bill to amend the Competition Act, 2002, be taken into consideration."

MR. SPEAKER: Mr. Minister, would you like to explain briefly about the Bill?
...(Interruptions)

SHRI PREM CHAND GUPTA: The Government had enacted the Competition Act in 2002 so that the Indian market may be geared
to face competition from within the country and outside. The Act provided for the establishment of a Commission to prevent
practices having adverse effect on competition, to promote and sustain competition in markets, to protect the interests of
consumers and to ensure freedom of trade carried on by other participants in markets.

However, the Competition Commission of India (CCI) could not be made fully functional till date due to filing of a writ petition
before the hon. Supreme Court against certain provisions of the Act, the Rules framed thereunder and the selection of the
Chairperson and Member. The hon. Supreme Court, delivering its judgment in January, 2005, closed the writ petition leaving it
to the Government to make amendments to the Act as appropriate to address the legal issues as had been brought up during the
proceedings on the Writ Petition. Therefore, now keeping in view the developments and the new ideas that have come to the
notice of the Government, these amendments are proposed so that the Competition Act can be implemented in the country.

* Moved with the recommendation of the President.

Keeping in view the judgment of the hon. Supreme Court, the Competition (Amendment) Bill, 2006 was introduced in Lok Sabha

on the 91 March, 2006 and the same was referred for examination and report to the Parliament Standing Committee on Finance.
The Committee presented its report to both the Houses of Parliament on 12.12.2006. Taking into account the recommendations
of the Committee and the legal challenges and to make the CCI fully operational on a sustainable basis, the Competition
(Amendment) Bill, 2007 has been introduced. I now request this august House to consider the Bill. ...(Interruptions)

MR. SPEAKER: The question is:

"That the Bill to amend the Competition Act, 2002, be taken into consideration."

The motion was adopted.
MR. SPEAKER: Now the House will take up clause-by-clause consideration of the Bill.
The question is:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 4 Amendment of Section 5

Amendments made:

Page 2, forline 14, substitute,-



"4, In section 5 of the principal Act,-
(i) in clause (a),-" (1)

Page 2, afterline 25, insert,-

* (i) in clause (b),-

(a) in sub-clause (i), for item (B), the following item shall be substituted, namely:-

"(B) in India or outside India, in aggregate, the assets of the value of more than five hundred million US dollars, including
at least rupees five hundred crores in India, or turnover more than fifteen hundred million US dollars, including at least
rupees fifteen hundred crores in India; or";

(b) in sub-clause (ii), for item (B), the following item shall be substituted, namely: -

"(B) in India or outside India, in aggregate, the assets of the value of more than two billion US dollars, including at least
rupees five hundred crores in India, or turnover more than six billion US dollars, including at least rupees fifteen hundred
crores in India; or";

(iii) in clause (c),-

(a) in sub-clause (i), for item (B), the following item shall be substituted, namely:-

"(B) in India or outside India, in aggregate, the assets of the value of more than five hundred million US dollars, including
at least rupees five hundred crores in India, or turnover more than fifteen hundred million US dollars, including at least
fifteen hundred crores in India; or";

(b) in sub-clause (ii), for item (B), the following item shall be substituted

namely:-

"(B) in India or outside India, in aggregate, the assets of the value of more than two billion US dollars, including at least
rupees five hundred crores in India, or turnover more than six billion US dollars, including at least rupees fifteen hundred
crores in India.".' (2)

(Shri Prem Chand Gupta)
MR. SPEAKER: The question is:

"That clause 4, as amended, stand part of the Bill."

The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 to 50 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

...(Interruptions)

SHRI PREM CHAND GUPTA: I beg to move:

"That the Bill, as amended, be passed."



MR. SPEAKER: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.
...(Interruptions)
MR. SPEAKER: Now matters of urgent public importance. If any hon. Members wishes to submit their speeches, they can submit.

..(Interruptions)

MR. SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
12. 14 hrs.

The Lok Sabha then adjourned till Fourteen of the Clock.

14.00 hrs.

The Lok Sabha re-assembled at Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)
IUIERISl ABIG ¢ v fore &b 1w 3y 2w do SIEY|
.. (TaRIIT)
JUIEAL ABIGA & Uscl At ant ot cfifSre) seR F smuml dcel B e ew-uw, i-Al Fieic @I W & §, a° MU b2 &13A B actl SI1?
.. (TR

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): Sir, if you permit me, with respect of Prof. Malhotra ji and Shri Prabhunath Singh ji, who are very senior and
respect to leaders, I would say this.

ez, # Bib saen 2l fordgor @ & 331 g @ acp! & oo wua 2 & wwemel i aEker @ Bt e Eica s fhait sl aerer vz o
forter e ol &, 31 forulr ol o/ 1 ol A1 & dl fbe 33 Fton oidl e 3jE(asner) Fdin: A6l of s Ficiel d fba(x=maee) # ugdm: ol 28l g
&(cuaumnr) Fiw? #Adlc &t as =i < f:

"By asking the Government to re-negotiate the Agreement for the purposes mentioned in the Motions, the Motions

in effect seek to disapprove the Agreement entered into and to require the Government not to give effect to the

Agreement in its present form and contents, which the House has no competence to do and it will clearly amount to
the House rejecting the Agreement in its present form."

S IRICT 31 13 bt padic orel 8 )&(=maume) sfcm wddt a3 aoweht? I am not quoting my speech....(Interruptions)
I quote further:

"This will amount to, in effect, disapproval of the Agreement already entered into by the Agreement, which is in my
opinion not within the competence of the House."



This is the ruling of the Hon. Speaker. srsawft Sft ot 2= s1PK! gu Feer @I Fdior w2 @er & " accept the ruling." &(=m@umwr) iz smu
fopar @ ue Sidieh, Sl @2 38 27 &(=amn) 3mu & St po Sl 81, ©ige, dfdber Tl AEica &t d &S Hiewr B QA1 e ABBI, 3A UT FACH AT
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AR gerol dicft oft of Acol I sefdeisre A Ader A aepod e 3 sl S Agol A Yerrol el St w1 aeper &l aren Al Acor B Qudt B o1 S Acar B Quet
Blol & are b2 asdl yEde 3 dowss 3l BRIferel I ARl IUA] @I 33 391 B AR DI YEdc Busit a5 =u I @l ot Ffiwr ordl [ser s Jrasdn
&(cratmer)

MR. DEPUTY-SPEAKER: Please sit down. Let me hear him.
...(Interruptions)

MR. DEPUTY-SPEAKER: I will now take up Item No.21 — Discussion under Rule 193 on Sachar Committee Report. Shri Rajiv
Ranjan Singh 'Lalan’

oft 2meila Fsto1 Ris "ciciol’ (SSRRRT) @ 3ureiel Ao, 30U UECH B33 @I 3iis2 3 cse mft Brm 193 & dsa aal 9= gl a(xmums) 3mu uact
Fcal DI ST 3 aEe) a8 B 2, w1 o b ol 8 &(=mem)

SHRI PRIYA RANJAN DASMUNSI: They do not want to discuss the Sachar Committee Report....(Interruptions) They are afraid of
it.

14.04 hrs.

(At this stage, Shri Bhanu Pratap Singh Verma and some other Hon'ble Members came and stood on the
floor near the Table)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet on 7% September, 2007 at 11 a.m.
14.04 A'a hrs.
The Lok Sabha then adjourned till Eleven of the Clock

on Friday, September 7, 2007/Bhadrapada 16, 1929 (Saka).
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